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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

('221rApplication No..............................I.  ..................... of 2004 

Applicant (s)..1(LU_ 	 Respondent 

Advocate for Applicant (s) •Jk{.N.2 '-L.. Advocate for Respondent(s) 

NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

Appi icent, Kelu . 
	 faced 

retirement f ro rn the post of EDBPhaS file 

tLj Odyir-1 A1icatiOfl Uncer sectiOn 19 

of the MrniniStrtiVe Tribufl1S Act,1985 

for nonpiyment of his retiral/terminal 

eneflts. Drng his serVice,eriOd, he W;S 

uncTer ore rs f ut o  f f duti'ani uring 

the saic oeriO0 he has not been oaid 

-nyttiinci for hi 5uster ,  arce. Ir. :Le 



NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

remises, :fter fi1ir reresentaions1he ias 

mDroachec1 this Tri)cn.xnal for ref1ressal of his 

ç  rievariCes. 

Since representations of the 

Ap2licant are stated to be still pending 

with the Respondents ,this Oricinal 

Ap7Licatiofl is dis2oSed of with direction 

to the Respondents to look to the grievances 

of the pplicant as raised in his epresen- 

ttions as well as 	in the present O.A. 	nci 

r - y his lues,as c1ue an9 admissible under the 

t-les,within a period of 120 days from the 

date of receipt of a COOf this order. 

Send coDies of this oreteralongwith 

copies of the CA to the Respondents for 

takjnq followirc; up action in the rnatte 

wi Uir the time stipul cited aiOve F rce coi 

of this order c also given to t 

1eaire counseltor the Applicant ani 

u. jna,learnef Addjtjal Standing 

Counoel, for the Union of India;on whom a cody 

of thishas alreay )COfl SCLVCd, 
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